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BEFORE  THE COURT OF JUDICIAL MAGISTRATE  1ST CLASS ,  

SONITPUR   TEZPUR 

Present :-  Smti Sabita Bharadwaj , AJS 

Judicial Magistrate 1st Class, Sonitpur, Tezpur. 

G. R. CASE NO :- 3567/2017 

Under section 507/509 of IPC 

 

State of Assam 

-VERSUS – 

Md. Mustafa Ahmed 

S/o – Md. Harmuj Ali 

Resident of Bhojkhowa Chapori 

P.S. – Tezpur 

Dist. - Sonitpur 

 

Accused person 

Appeared 

Learned Apps for State……………………………. Karabi Das 

Learned Counsels for Defence…………………. Abhijit Bhuyan 

Dates of Evidence…………………………..………. 27.02.19, 17.05.19, 20.06.19  

Date of Argument ………………………………….. 27.06.2019   

Date of Judgement………………………………….. 10.07.2019   
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JUDGEMENT 

1. Accused person viz. Md. Mustafa Ahmed stood for trial for the allegation 

of committing offences u/s 507/509 IPC. 

 

2. The prosecution case is in brief that on 15.09.17 the informant viz. Anjali 

Lakra daughter of late Bandik Lakra resident of Bhojkhowa Chapori lodged an 

'Ejahar' before the officer in charge of Tezpur Police station stating inter alia as 

she was an employee Sub Health Center and being the fourth grade employee of 

the center the accused used to offer love proposals towards her and for that 

purpose while marriage proposals were offered at her house then the accused 

threatened through sending mobile sms due to which humiliation occurred to 

her. 

 

3. On the basis of the 'Ejahar' Tezpur P.S. Case has been registered being 

no. 1885/17 under section 354/507/509 IPC and investigation was initiated and 

after completion of investigation charge sheet was submitted against accused 

person  u/s 507/509 IPC. 

 

4. On the appearance of the accused person before the Court and also after 

furnishing the copy to him charges under section 507/509 IPC was framed 

against him and particulars of charges so framed on being read over and 

explained to the accused he pleaded not guilty and claimed trial.  

 

5. The prosecution has examined 4 (four) nos. of witnesses and exhibited 4 

(four) nos. of document. The accused person is examined under section 313  

Cr.P.C. Defence pleas were of complete denial. The accused person declined to 

adduce any evidence in support of his defence. 

 

6. POINTS FOR DETERMINATION:- 
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(I) Whether on 15.09.17 at Bhojkhowa Chapori the accused  

committed the offence of criminal intimidation by anonymous 

communication ? 

 

II) Whether on 15.09.17 at Bhojkhowa Chapori the accused  

intended to insult the modesty of the informant by uttering any word, 

making any sound or gestures or exhibiting any object intending that 

such word or sound shall be heard or that such gestures or object shall 

be seen by the informant ? 

 

7. I have carefully perused the entire materials available on case record and 

heard the arguments advanced by the Learned Counsels of both the sides and 

proceeded to decide as follows. 

 

DISCUSSION , DECISIONS & REASONS THEREOF :- 

 

8. To arrive at a definite point of conclusion whether the prosecution has 

successfully able to bring home the guilt of the accused person or not, let the 

testimonies as deposed by the witnesses of prosecution be cautiously evaluated. 

If the testimony as deposed by P.W. 1 Nurjahan Begum is considered then it is 

found that her testimony occurs very in-supportive to the case of prosecution as 

she contains no knowledge of the alleged incident. Further, on going through 

the testimony as by deposed by the informant/P.W.2 Anjali Lakra it is apparent 

that she has narrated the entire prosecution story by alleging that in the year 

2017 the accused sent her mobile sms with a threaten to kill her if any male 

came to her house due to which she had to gone through mental annoyance. 

 



4 
 

9. Again, if the testimony as deposed by P.W. 3 Rijina Bodra is evaluated 

then it is observed that she corroborated the testimony as deposed by the 

informant/ P.W. 2 by stating that she had read the sms received on the mobile 

phone of the informant/P.W. 2 Anjali Lakra carrying threat to kill the informant. 

But at the same time it also mentionable here that both the informant /P.W. 2 

Anjali Lakra and PW 3 Rijina Bodra could not disclose the number of mobile 

phone from where such alleged sms was sent. Further, on going through the 

testimony as deposed by the concerned Investigating Officer of this instant case 

i.e P.W. 4 Ranjit Borah it is clearly transparent that as per the call records the 

alleged sms were made to the informant by one Jiten Bhuyan, the whereabouts 

of whom could not be traced out by him.  

 

10. Further, it is also notable here that I have perused the call records details 

of the mobile phone but have not acquainted with any satisfactory materials 

from where it is revealed that those alleged sms were sent by the accused 

person to the mobile of the informant. Moreover, the informant /P.W. 2 Anjali 

Lakra herself admitted the fact that she had not provided the mobile number to 

the police through which those alleged sms were sent to her. Therefore, from 

the testimony as deposed by the concerned Investigating Officer i.e P.W. 4 it is 

clearly apparent that those alleged sms were not sent by the accused. Moreover, 

from the testimonies as deposed the informant / P.W. 2 Anjali Lakra herself and 

the remaining witnesses of prosecution is not at all evident that those alleged 

sms were sent by the accused through his mobile phone. Therefore, only on the 

basis of the testimonies as deposed by these witnesses of prosecution as well as 

exhibited documents nowhere it appears that the accused was involved with the 

offences as alleged against him.  

 

11. Therefore, after going through the above noted observations I am of the 

considered opinion that the prosecution side has failed to prove the guilt of the 

accused person beyond all reasonable doubt. 

 Therefore, points for determination no. (I) and (II) are decided in 

negative. 
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12. In result accused person viz. Md. Mustafa Ahmed is acquitted from 

charges under section 507/509 IPC and set at liberty. 

 Bail bonds (if any) shall be valid up to expiry of six(6) months from 

today. 

 Given under my hand and seal of this Court on this 10th July of 2019. 

 

 

 

 

 

 

   Smt. Sabita Bharadwaj 

Judicial Magistrate 1st Class 

                       Sonitpur, Tezpur 
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APPENDIX 

 

Names of the witnesses  of Prosecution:- 

1. P.W.1 – Nurjahan Begum. 

2. P.W.2 – Anjali Lakra. 

3. P.W.3 – Rijina Bodra. 

4. P.W.4 – Ranjit Borah. 

Documents exhibited by Prosecution :-  

1. Ext.1 – ‘Ejahar’ 

2. Ext.1(1) – Signature of Anjali Lakra. 

3. Ext.2 – Sketch map. 

4. Ext.2(1) – signature of Ranjit Borah. 

5.  Ext.3 – call records detail. 

6. Ext. 4 – 'chargesheet' 

7. Ext. 4(1) - signature of Ranjit Borah. 

 

Names of the witnesses  of Defence:-  Nil 

Documents exhibited by Defence :-  Nil 

 

 

                           Smt. Sabita Bharadwaj 

                                               Judicial Magistrate 1st Class 

                                                            Sonitpur, Tezpur                                


